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f,SECURITIES AND EXCHANGE BOARD OF INDIA,
,a-statutory body establzshed under the

.?.prov1szons of Securlt;es and Exchange
Board of India Act, 1992, having its
n,JReglonal Office at New Delhl, represented
'by ltS Legal Officer/Manager/Asst.
_General Manager Mr. Sharad Bansode.

‘shii, "
/o. shri Ram Kripla Shukla,
4} umayunpur {North),

Alearlpur,
Sorakhpur.
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Present:  Sh. Sanjay Maan, advocate for SEBI.

1999 within two months with SEBI who shall get the sarie audited-an
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Accused nos.2 to 4 are present on bail for sell and for

acl'(;uscd no.l with Sh. Shakil Ahmed and U.N. Tripathi, advocalc,!:“ o - ”

Vide separate order on sentence -of date, dictated and

- announced, Convict nos. 1 16 4, is ordered to pay a fine of Rs.7,000/- and in .
-dcfault of payment thereof, the defaulting'convic':t {(except convict no:l)

_ woplld.unQergo S.L fqr one month. In adﬂition, in exercise of my powcrs
_ux;cielrlScct.ion 359 .'of Code of_ Criminal Procedure, 1972:, I also order that

c.‘—.qul‘l”_.__f:_qm_fict sh:ill also pay a sum of Rs.l,()()b{_— té_th_c cbr{:_pl_ai_r_lam _ﬁ;r I
‘dgf‘rajfing the‘:rcost incurred b)lv it in the présecnlion e_1;nd in-case of default, lh'e;
defaultt,r (exccpl 'aécz:écd ﬁn.l) shall undcrgo S.u!. fn;r IS d:\lys.:..'l;‘h(.: cunrvicls ‘

shall also. file a winding up and repayment report as contemplated by

Securities. and Txchange Board of India (Collcctive Investment Schemes),

would be free. to initiate further acr.ion thereon, if any, as per law. Bail bonds
of convict nos. 2 to 4 would stand cancelled and their sureties shall stand
disc.hérged‘aftef payment of aforeéaid_ﬂnc and cost.

rile be consigned to Record Room. Copics of judgment dated”

" 99.11,2007 and this order be giyen to each convict; free of cost.
R NN

(PADAM KANT SAXENA)
_ ADDL. SESSIONS JUDGE:.
Delhi/30.11.2007 S
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IN THE COURT OF §h. PADAM KANT SAX!"NA.

".
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< ‘ ADDI T IONAL SESSIONS JUDGE: DELHL
- ‘ . -
CC 3142004 (New) o
SEBI © Versus Vatika Agro Industries (I) Ltd. etc.
ORDER ON SENTENCE

Vlde Judgmem dated 29.11.2007 accused nos. 1 to 4 had bccn
~held guilty for VIOI.auno provnsmns of Securmes and Fxchange Board of
JIndia Act, 1992 and Su.uum.a and I.xr.,hdugu Board of Indm (Collective
Investmgnt Sc'hemgs) Regulations, 1999,

Arguments on the point of sentence: warlc hcard Sh: Shakecl :
L Ahmed Advocate for convict nos. 1 to 4 has ﬂrgued that the mvestr;ents to
~ the tune of Rs 32 00 lac_s made by publlclmvestors already slandq rcpa1d dnd

‘no mvestor made any complamt regardmg non refund of money. Thercforc

i there isa prayer for a lemcnt vxew m the’ matter .

Vldc Judgmem dated 29, 11 ’7007 it has aiready been hc[d hy
this Court that convict nos. 21w 4 bemg dm,uors of convict no. 1. were
presumed to bc. in c.hargc of and respons1ble o it ie. convict no.l fur its
affairs. It was fnrther held that convict nos. 2 to 4 failed to lead any

_ cmdence to show that there was any restriction on their powers. Alsg-vide

" the said Judgment it was held that conv:cts faﬂed to prove. l.hat repaymems.
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had been made to investors and in fact winding up and repayment report-

)
";

(for short referred to as "WRR'} .was aIso net fi led with Securities and
ow

Fxchange Board of India (for short refen'ed to as 'SEBI') . In any case

question of repayment to investors would he decided by SEBI after WRR is

filed with i, R "

In the face of aforesaid facts, T am satisfied that no Fruitful
purpose shall be served by scndmg the convxcl nos. 2 1o 4lo Jdll Therelore

each one of them, viz. Convict rios. 1 to 4, is ordered to pay a fine of

' Rsl?,-ObO/— and'in default of payment thereof, the defau’lting.con'vict (except

éonvncl no. l) would undergo SI [or one month. [n addition, in excreisc of

: my powers' under Spcuan 359 of Code of Criminal Procedure 1973 I also

orcler that each convxct shall also pay_a_sum ol Rs.l,OOOI— to- the C o

complatn,nnl for_defraying the cost incurred by it in the prosccution and in

case of default; the Zdefaulter (except accused no.I) shall undergo S.1. for 15

~days: -The cbnvicts-- shall- also file a winding up and. iepayment report as

lcontemplated by Sécurities and Lixchange Board of India (CoﬁectiVe
Investment Schemes) 1999 within two months with Sl BI who shall get the
‘-same audlted and would be free to initiate further action thereon ii’?dny, as
" per law. Bail bonds of convict nosl. 2w 4 would stand cancel!et?-._apd thelr

sureties shall stand discharged after payment of aforesaid fine am_i;c'(._Ji;’l_f
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"File be consigned to Record Room. Copics of judgment datcd -
29.11.2007 and this order be giveh to each convict, frec of cosl..
(A e
Dictated and announced ' (PADAM KANT SAXENA) -
in the open court . ' ADDITIONAL SESSIONS JUDGE: - -
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